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in the plains. The measures in the catch-
ment, inte,·alia, help in increasing producti-
vity and generating employment opportu-
nities. Central assistance was also extended 
to the States to survey and categorise 
culturable waste land in blocks of less than . 
100 hectares and ravine lands in the depth 
classes as well as ownership categories. The 
guidelines were developed for preventing 
erosion of table lands and encroachment of 
ravines, reclamation of shallow ravines for 
agriculture/horticulture and stabilising 
medium and deep ravines by developing fuel 
and fodder reserves. The technical feasibility 
of this approach was demonstrated during 
the Fourth and Fifth PlanS through 
CentraJly Sponsored pilot projects. Central 
assistance through specific schemes have 
also been extended to the States for stabi-
lising and conservating the Himalayan eco-
system and weaning away the tribal people 
practising shifting cultivation. For regenera-
tion of productive resources base and 
moderating water stress conditions, pro-
grammes have also been launched for the 
deserts and areas subject to droughts and 
also in dry farming areas. During the Sixth 
Plan, Central support is being extended 
through the schemes of-

(i) Soil Conservation in the catchments 
of river valley projects. 

(ii) Integrated watershed management in 
the catchments of flood prone rivers 
of :he Gangetic basin. 

(iii) Soil, water and tree Conservation in 
the Himalayas. 

(iv) Social forestry, including rural fuel. 
wood plantations. 

(v) Drought-prone areas development 
programme. 

(vi) Desert development programme. 

(vii) Contro) of shifting cultivation in the 
Union Territories. 

(viii) Strengthening of state soil survey 
organisation in the Union Territories. 

(ix) Pilot project for propagation of Water 
Conservation/ Harvesting TcchnoJoS~ 

( 

for Dry Farming Areas. 

(x) Scheme for assistance to smalJ and 
marginal farmers for increasing agri· 
cultural production. 

In addition, to these, under National Eco-
development Board, activities such as field 
action projects/eco-development camps, etc., 
are being undertaken which largely involve 
afforestation and soil conservation measures 
for treating the ecologically fragile/degraded 
lands. 

For policy coordination in respect of 
management of land and Goil resources, State 
Land Use Boards or alternate bodies have 
been established in all the States and six 
Union Territories. At the national level, a 
two-tier body, namely, National Land Re-
sources Conservation and Development 
Commission and National Land Board has 
been set up. The Commission in its first 
meeting recommended for evolving a national 
land use policy and covering the country ex-
peditiously with soil and land use survey, 
locating and identifying culturable waste 
lands and fallows (other than current fallows) 
for restoration to more productive plan 
management activising Slate Land Use 
Boards. In persuance to the model bill circu-
lated by the Central Government, 14 States 
and two Union Territories have enacted 
suitable legislation to make the programme 
formulation and implementation more 
effective. 

Representation to SC/ST Employees in 
tbe Ministry of Agriculture 

5953. SHRI BHEEKHABHAI : 
SHRI RAM VILAS PASWAN: 

Will the Minister of AGRICULTURE be 
pleased to state : 

1 

(a) the total number of employees in his " J 
Ministry and public undertakings under his 
administrative control category-wise ; 

(b) whether it is a fact that adequate 
representation has not been provided to I 

Scheduled Caste/Scheduled Tribe employees ; 
and 

(c) the policy of Government to fill up 
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these reserved vacancies ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) to 
(c). The information is being collected and 
will be laid on the Table of the Sabha. 

I 
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Rules Review Committee for leAR 

5955. SHRI B.D. SINGH: Will the 
Minister of AGRICULTURE be pleased to 
state : 

(a) whether Government had constituted 
Rules Review Committee for ICAR to 
improve its effectiveness and efficiency. if so. 
its terms of reference, composition, dates on 
which meetings held, interim recommenda-
tions committee made date-wise, and when 
its final report was received by Government 
with action taken thereon so far; 

(b) the composition of ICAR Governing 
Body when Rules Review Committee was 
proposed and constituted with circumstltnces 
that Jead to Government's decision consti-
tuting such Committee vis-a-vis any changes 
made in Review Committee's memberships, 
year-wise; 

(c) how soon Government propo e to 
obtain the Committee's report and fina lise 
decisions thereon ; and 

(d) the reasons for any changes contem-
plated or made in ta ks entrusted to leAR 
Rules Review Committee and whether 
Government would constitute another judi-
cial committee to probe 1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) Yes, Sir. 
As recommended by the Governing Body of 
ICAR, the Union Minister of Agriculture 
and President of the ICAR Society. consti-
tuted In 1978 a Rules Review Committee for 
reviewing and suggesting necessary amend-
ments of the Rules of the ICAR Society. 
The initial composition of the Rules Review 
Committee and the changes tbat occurred in 
its membership thereafter may be seen at 




